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Ld. Advocate appearing for the appellant submits that the
appellant had opted for the benefit under SVLDR Scheme and in this

regard, has furnished necessary documents. We find that Discharge



Certificate in Form No. SVLDRS - 4 under the Sabka Vishwas (Legacy
Dispute Resolution) Scheme (‘SVLDR Scheme’ for short), 2019 has been
issued to the assessee. The present appeal is therefore to be deemed
as withdrawn in terms of section 127 (6) of the Finance Act, 2019 for

availing the benefit of the SVLDR Scheme.

2. In view of the above, in terms of sub-section (6) of Section 127 of
the Finance Act, 1994, the appeal is dismissed as deemed to be

withdrawn.

(order dictated and pronounced in the open court)

(M. AJIT KUMAR) (P. DINESHA)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

ra



